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The applicant is working as Inspector 'of Central 

Ecise and Customs. Hehas filed this application under 

Section 19 of the Administrative Tribunals Act for a decla-

ration that he is entitled to be deputed for a period of 

six months working at the Air CargComplex(UB), Trivandrurn 

in preferehce to his juniors, who have served at Air' Customs 
I 

Pool,. Trivandrum for a period of two years •af.ter 1985 and 

consequent: direction to the first respondent. He filed 

• 	•M.P-gl2/93 for a direction to empanel him ?,or deputation 

to the unaccompanied baggage section of Trivandrum Air Port 
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and reserve one vacancy Por him. 

2. 	On 6.8.1993, when the applicant I!loved.  M.P-11.21/93, 

we directed the learned càunsel Par respondents to Pile a 

statement indicating the correct position. Accordingly, a 

statement was filed by the respondents. They have stated 

• 	 that the applicant's claim will be considered immedately, 

aPter the expir.y of the, cooling a?f period and the selection 

to the panel ?or•unaccompnied baggage posting is based on 

seniority and Litness. 

	

• 3• 	- In the light of the aPorasaid statament, we -have 

heard the learned counsel on bbth sides. The learned counsel 

for applicant submitted that original aplication itself can. 

be  closed aPter recording 	 Thecoá1iio??- 

prid i i!M'spót. of the pplicant will be over by Novembe.r 

1993 andthe applicant be posted onthe basis of the seniority 

and suitability in November Itself in pre?ernca.;tO -his juniors.. 

	

S 	
S 

40 	Accordingly, we close the O.A. with 'the observatiOn 

that the applicant's claim for posting at Air Cargo Complex. 
•S_ 	 • \ _ 

(ue), Trivandrurn should be considered immediately after 

expiry of the cooling off period in prePerence to any of 

his juniors. 	 S  • 	 • 	 S 

• 	. 	 . 	5. 	The O.A.is accordingly closed as above. There will 

• . 	 be no order as to costs. 	 S 	 -: 
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